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GOVERNMENT OF PUNJAB 
DEPARTMENT OF RURAL DEVELOPMENT  AND PANCHAYATS 

 
NOTIFICATION 

The 18th October, 2012 
 

 No.G.S.R.57/P.A.9/1994/S.227/2012.- With reference to the Government of 
Punjab, Department of Rural Development and Panchayat's Notification No. 
G.S.R.6/P.A.9/94/S.227/2012, dated the 23rd February, 2012 and in exercise of the 
powers conferred  by section 227 of the Punjab Panchayati Raj Act, 1994 (Punjab 
Act No. 9 of 1994) and all other powers enabling him in this behalf, the Governor of 
Punjab is pleased to make the following rules, namely:- 

RULES 
1.Short title and extent.- (1) These rules may be called the Punjab Panchayati Raj  
  (Gram Panchayat) Rules, 2012. 
2. They shall come into force on and with effect from the date of their publication in  
    the Official Gazette. 

2. Definitions.- In these rules, unless the context otherwise requires,- 
(a) 'Act' means the Punjab Panchayati Raj Act, 1994; 
1[(aa)'acquire' means acquisition, purchase or exchange of any immovable or  
      movable property; 
(b) 'authorised Panch' means a Panch who is elected by the Panches of the Gram  
      Panchayat through a resolution passed in a meeting; 
(c) 'Director' means Director Rural Development and Panchayats; 
(d) 'Form' means a form appended to these rules; 
(e) ' State Government' means the State Government in the Department of Rural    
       Development and Panchayats; and 
(f) 'section' means section of the Act. 
3. Disposal of assets and liabilities of Gram Sabha [Section 3(4)].-If the whole of 
the Gram Sabha area is included in a municipality, cantonment, city, urban estate or 
notified area, all rights, obligations, property, assets and liabilities if any, whether 
arising out of any contract or otherwise shall vest in the Municipal Committee, 
Municipal Corporation, cantonment board, Notified area, Chief Administrator, as the 
case may be. The  Block Development  and  Panchayat Officer   of the     area shall 
hand     over     all     the    movable     and      immovable    property  of   the 
Gram      Panchayat  as  well  as      all     the    records     and      documents  to  the 

 

  1 Inserted  vide notification dated 27th May, 2016 published in Punjab Govt Gaz. (Extra), June,2, 2016.  
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